‘Annexure - A’

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA
HYDERABAD

Ref: Circular Agenda Note No. 8 /2022 Date: 8" June, 2022

Merging and Re-naming of Departments

1. IRDAI has ushered in the process of setting out reforms for increasing insurance
penetration and facilitating sustainable growth of the industry. IRDAI has displayed firm
commitment to carry out reforms which will lead to the objective of “Insurance for all” by
2047 i.e. adequate life and non-life insurance coverage for every citizen. The aim is also
to explore the emerging trends and opportunities such as value added service, niche
insurers, technology based core processes, InsurTech etc.

2. In order to achieve these reforms and agenda, the exercise of re-orientation of
departments has been undertaken in order to re-organize the departments based on
participative framework leading to unity in objective and administrative convenience.

3. As per Regulation 4 (3) (b) of IRDAI Staff (Officers and Other Employees) Regulations,
2016,

“The Chairperson, with the previous approval of the Authority shall, by
notification/administrative order, depending on need, requirement and necessity for
the functioning of the Authority, may create new departments or merge some
departments into others for administrative convenience.”
4. In light of the above, the following merging and re-naming of the departments are
proposed for consideration of the Authority:

a. Finance & Accounts (Life), Finance & Accounts (Non- Life) and Investment
Departments to be merged and re-named as Finance and Investment
Department.

b. Consumer Affairs and Communication Departments to be merged and re-named

as Policyholders’ Protection and Grievance Redressal Department.



c. Admin, HR, Estates, Library, IT, OLI and Accounts to be merged and re-named as
General Administration and HR Dept.

d. Sectoral Development Department to be re-named as Insurance Inclusion and
Development Department.

e. Corporate Services Department to be re-named as Board’'s Secretariat.

5. Placed before the Authority, by circulation, seeking approval as recommended above.

6. If the above proposals are approved, the following resolution shall be as under:

Resolved that the proposals placed at para no. 4 (a), (b), (c), (d)and (e) above be

approved by circulation.

Sl.

N Particulars of the Members of the Authority Signhature
0.

1. Shri. Debasish Panda, Chairperson

2. Shri. K Ganesh, Whole-Time Member

3. Shri. Parmod Arora, Whole-Time Member

4. Smt. S N Rajeswari, Whole-Time Member

5. Shri. Rakesh Joshi, Whole-Time Member

6. Shri. Amit Agrawal, Part-Time Member

7. | Shri. CA. (Dr.) Debashis Mitra, Part-Time Member

| signify my assent to the above resolutions.



